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PAPERS LAID ON THE TABLE

REPORT OF ENQUIRY (COUNCIL OF SCIENTIFIC
AND INDUSTRIAL RESEARCH) AND ANNUAL
Accounts ofF U.G.C,, 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): On behalf of Dr. V.K.R. V.
Rao I beg to lay on the Table :—

(1) A copy of the Report (Hindi version)
of Committee of Enquiry (Council of
Scientific and Industrial Research)-Part I.
[Placed in Libarary see No. LT-3435/70).

(2) A copy of the Annual Accounts of
the University Grants Commission for the
year 1968-69 together with the Audit Report
thereon, under sub-section (4) of section 19
of the University Grants Commission Act,
1956. [Placed in Libraray see No. LT-
3436/70].

12.18 Hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabha :—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha, 1 am directed to return
herwith the Appropriation (No. 2) Bill



